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ORDER DATED ‘s Pail00l. - T

Heard shri p.N.Mohanty,learned counsel for the
Applicant and shri Ashok Mohanty,learned Senicr counsel
for the Respondents and have also perused the records.

In this Original Application, the applicant has
prayed for a direction to the Respondents 3 and 4 to
release the arrear salary 3onus and Medical Claim
amounting to gs, 41,430/~ within a specified pericd.
Details of s, 37, 421/~ out of the aocove amount amount
has oeen menticned by the applicant as delow in pard
4.6, of the Original Application;

a) salary(for pec' 99 to

March' 2000) @B 364/-P, M,
for four months, - RSe 33, 456/~

b) 3enus(for 99-2000) Rse 2,467/~

c) Medical Cclaim(for
995-2000) B, 1,49/~

TOTAL: Rs, 37, 421/~
3esides he has mentioned in para 4.8 of the O, A, that
another amount of ps, 4,409/~ is to be paid to the
applicant by the authorities of KVS-II Bokaro Steel
city and both the amount together will come to

Rs. 41, 430/-. & is submitted Dy learned cCounsel for the
applicant that the word' INCLUDING' menticned in para
4.8 of the OA is a typographical error for the word
' iXCLUDING' and this is considered accordingly,The
case of the applicant is that he jeined as Pprimary
Teacher on $,10,1987 in KVS =II at Bokaro gteel ciﬁj
and was confirmed in that post.He was suosequently

transferred to Kvs Bhili Township at phanoad after the

KVs-II Bokaro steel City was closed down.z}.pplicant has
stated that he has not been paid arrear DA amounting 1
to p.159%/-and Bonus for 1993-99 amounting to Rs, 2490/-
at Bokaro steel Ccity.After clesing down of the KVSII

in Bokaro Steel City he joined at KvVs,Bhuli Township

3

at phanbad where he was not paid salary from DeCemoer 9§
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to Magch, Zooo,éanus for 1999-2000 and Mediigl c1aifn
for ks.1499/- amounting to Rs.37, 421 /-,Applicant nas
stated that Kvs Bhuli Township was also closed down
and the applicant was transferred to Kvs, anugul where
he joined on 6, 4,2000 but his arrears relating ’to KVS
3okaroc Steel City and KVS shuli Township at Dhanoad had
not been paid as per the details indicated aoOve and
in the context of the aodove facts, he has come up in
this 0,A, with the prayers referred to earlier,
rnespondents in thelr counter have stated that
the actual dues payable to the applicant will De
calculated on the nasis of the records and entitlé;ent
of the applicant, They have alsc stated that they are
continuocusly in tocuch with the sponsoring agency i.e.
BCCL and the concerned Ministry for payment cf the
amount and the amount will oe released in favour of
the applicant as soon as the same is received from the
conCerned Authority, They have alsoO stated that BCCL
had approached the KVS for opening of a Kvs at Bhuli
and had agreed to meet the recurring and non recurrine
expenditures out after 1992 the 3CCL did not honour
the agreement and pDecause of this payments have not
been made, e have considered the averments of ooth
sides carefully,Applicant is a Primary Teacher in
Kvs and therefore, Respondents 2,3 and 4 can not
&%‘ their liability and obligation to pay the
mpplicant his dues as per his entitlement on the‘
ground that the same had not been calculated Byd
paid by the spensorimg Agency.In view of this,we
direct the Respondents 2,3 and 4 to work out the
entitlement of the applicant with regard to the
Cclaims made Dy tmplicant with reference to the
omd ao 4N .
records,\and ake payment to the applicant within a

o
pericd of 120 days from the date of receipt of a Copj)
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of thxs ordex:’gwe also make it clear that the Resgonae'lts
@B&\J‘x C 2,3 and 4 will oe entitled to recover the amount
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from the BCCL or the concerned Ministry in accor@ance
with the term of agreement obetween them but delay

in reccvering the amount from the BCCL or the

denying/ '

concemed Ministry can not be a ground for

delaying the payment to the applicant,

with the above ooservations and directicns,
the 0,aA, is allewed.N© costs.
e N
(G. NARASI MHAM) ( o), H (M’)
MEM3 ER(JUDICIAL)
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